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BLroke Ttk NATIONAL GREEN TRIBUNAL
SOUTHERN ZONF, CHENNAI
LA.No. 33 or 2024
IN

ATPEAL NO. 40 0r 2022 (SZ)

Kalal Munindar, Narendar Goud & Others ... Applicant

Versus

Union of India & Others ...Responderits

REPLY FILED ON BEHALF OF THE 4TH RESPONDENT

The Fourth Respondent respectfully submits as follows:-

1. I state that the 1.A.No0.33/2024 which has been filed to bring on
record certain additional documents is not maintainable neither in

law nor on facts and therefore liable to be dismissed.

2. I state that the L.A is filed to hriﬁg on record certain documents
. which have come into existence after the Env‘irc')tin;ental-Cleaiance
.dated 03. OlleZ was issued in favour of this resbondeht and

which has been challenged in the present appeaL Therefore, the
saJd documents cannot be relied upon to justify the challe.noe

made to the Environmental Clearance dated 0_3.01‘.2022. ]

3. In addition, ‘the.additional documents sought to be brought on

record as cA5 are in respect of another- project

ondent and it is not relatable to the’
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pmi(l"qt' ‘of _the foutth reapandent for which environmenty|
clearance §& granied on 03.01.2022. Theeefure, these dorumenyg
whicl art- not relatable 1o the subject malter of the present appém
ought nat to be permitted to be brought on record in the preseny

appeal.

4. 1 stale that al any.cvent, the present application is filed at a belated
stage when the appeal has been pns(ud for final hearing only to
delay_the proceedings and to frustrate the fourth respondert,
Therefore, tf\c present application is liable to be dismissed with

exemplary costs.

Under these circumstances, this Resporident prays tnat this
Hon'ble Tribunal may be pleased to dismiss IANo 33/ 7024 in Appeal
" No.40 of 2022 with costs and thus render;ustue

Dated at Hvderabad on this the lbﬂaax' of April 20’74 &m[ [,‘Ln,

COUNSEL FOR RESPONDENT NO.4
VERIFICATION |

I, Dr Mohan Rao Dodda, S/o Sri tmgaiah Dodda, é’ged about 66
years, Managing Director of the 1th Respondent herein do hereby verify

that what are all stated above are true and -correct to the best of my

| knowled ge, mformahon and belief.

. _'Venhed at Hy derabad on thxs thelt da) of Apnl 2024
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